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Petition(s) for Special Leave to Appeal (C) Nos.31415- 31416 / 2008

(From the judgrment and order dated 12.12.2008 and 22.12.2008 in F. A No.291
of 2008 of The HI GHCOURT CF MP., BENCHAT GWA LI OR)

RAKESHKUMARMANGAL Petitioner(s)
VERSUS
MINNALALSINGHAL Respondent ( s)

(Wth appln.(s) for dismssal of SL P and with prayer for interimrelief)

Date: 02/03 / 2 009 These Petitions were called on for hearing today.

COR A M:
HON BLEMR JUSTI CEDALVEERBHANDARI
HON BLEMR JUSTI CEHARJI TSINGHBED|I
For Petitioner(s) M. Deepak Chandna, Adv.
M . Syed Irfan Alam Adv.
M. Mohan Pandey, Adv.
M. Raj esh Kumar, Adv.
For Respondent (s) M. Avneesh Garg, Adv.

M ss Anshul Singh, Adv.
M. Bijoy Kumar Jain, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER
Learned counsel for the respondent subnits that after the
order of this Court dated 25.12.2008, the matter cane up before
the H gh Court on 6.1.2009 and the Court passed the follow ng

order:

"Shri D.D. Bansal, Advocate for the Appellant.
Shri A K Saxena, Advocate for the Respondent.

Heard on |I.A No.19012 / 08, an application for urgent
heari ng.

It is subnitted by the | earned counsel for the appell ant
that the respondent is trying to execute the decree and therefore
the stay application be heard urgently.



Consi dering these facts, |.A No.19012 / 08 is all owed.

Al so heard on I.A No.19013 / 08, an application for
grant of stay.

Learned counsel for the appellant submits that all the
arrears and costs have been deposited during the pendency of
this application and in case the stay is not granted, this appea
wi || become i nfructuous.

Learned counsel for the respondent prays for tinme to
file reply to this application, but adnitted that all the arrears
have been deposited by the appellant.

Consi dering these facts, four weeks’ time is granted to
the respondent to file reply. Meanwhile, eviction part of the
decree shall remmin stayed until further orders. The
respondent-landlord is at liberty to w thdraw t he anount
deposited by the appellant."

In view of the detail ed order passed by the Hi gh Court,

not hing further survives in these special |eave petitions. The

speci al |eave petitions are, accordingly, dism ssed as infructuous.

(K. K. Chaw a) (Neeru Bala Vij)
AR- Cum PS Court Master



